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(a) whether there was an accumulation of a 
large stock of coal from railway siding in New 
Delhi recently; and 

(b) if so, the reasons therefor and the action 
taken against the officials responsible? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  

 (SHRI MOHD. SHAFI  QURESH1): 
(a) Yes, Sir. 

(b) This is due to slow removal by the 
consignees. No Railway staff is responsible for 
this. 

INDUSTRIAL LICENSING POLICY 

♦160. SHRI K. L. N. PRASAD:    Will the 
Minister of INDUSTRIAL DEVELOPMENT/ 

 be pleased to state: 

(a) whether it is a fact that Government 
have under consideiation certain proposals for 
the removal of procedural and other bottlenecks 
in the industrial licensing policy to have the way 
for accelerated growth in industrial production; 

(b) if so, whether Government have any 
proposal to relax the 90-day limit for the 
clearance of applications for industrial licences; 

(c) whether Government have recently 
received a number of collaboration proposals 
from some parties who are willing to export a 
majority share of their products; and 

(d) if so, what are the proposals under 
consideration of Government and what steps are 
being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT  
(SHRI   GHANSHYAM  OZA):   (a) to    (d) 

A  statement   is laid   on the Table  of   the 
House. 

STATEMENT 

(a) and (b) With a view to accelerate in-
dustrial growth and also to ensure expeditious 
disposal of industrial licence applications, 
Government have already announced a number 
of policy changes and have also taken a number 
of steps to streamline the licensing procedures. 
The exemption limit for licensing new industrial 
undertakings has been raised from Rs. 25 lakhs 
to Rs. 1 crore, subject to certain conditions. The 
licensed undertakings can effect substantial 
expansion upto a further investment limit of Rs. 
1 crore, without obtaining an industrial license, 
subject to certain conditions. Similarly, 
undertakings are permitted to diversify their 
production without a licence upto 25% of their 
licensed capacity (by value), subject to certain 
conditions. They may also increase their 
production in the same line of manufacture by 
25% over their licensed capacity without an 
additional licence. 

In the last few years, Government have 
already streamlined the procedure for disposal 
of industrial licence applications and it is 
Government's endeavour to continuously 
review the procedures so as to minimise the 
time-lag involved at various stages in the 
examination and consideration of industrial 
licensing applications. Certain measures for 
further simplification of procedures for pro-
cessing licence applications are under consi-
deration. There is no proposal to relax the 90-
day limit for the clearance of applications for 
industrial licences. While efforts are made to 
clear licence applications as early as possible, it 
sometimes become difficult to dispose of an 
application for industrial licence within the 
stipulated period of three months. 

(c) and (d) Government have received a few 
proposals for foreign collaboration where the 
parties have proposed to export a major portion 
of the total production. An annexuie giving 
details of 12 such proposals where the paities 
have proposed to export 50% or more of the 
annual production is attached. (See below) 
These proposals are being examined urgently 
and it is hoped that the final decision will be 
taken shortly. 
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 AFRo-AsiAN CONFERENCE ON SMALL SCALE 
INDUSTRIES 

♦161.   SHRI  DEVDUTT  KUMAR: 
K1KABHAI PATEL: DR. BHAI 
MAHAVIR: 

Will the Minister of INDUSTRIAL DEVE-
LOPMENT /  be pleased to state: 

(a) the names of the countries who had 
asked for technical aid from India on the 
occasion of the Afro-Asian Conference on 
Small Scale Industries: 

t [   ] English translation. 

 

 


